ont>
Title : Regarding sanction of loan from the HUDCO.

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, most of the Members from Karnataka gave notices for an
Adjournment Motion. The Supreme Court had to issue notice....(Interruptions)

13.12 hrs. (Mr. Deputy-Speaker in the Chair)
MR. DEPUTY-SPEAKER: Let the Papers laid business be over.

SHRI PRIYA RANJAN DASMUNSI : It is already over. Sir, several Adjournment Motion notices have been
given....(Interruptions)

DR. VIJAY KUMAR MALHOTRA (SOUTH DELHI): Has any notice for an Adjournment Motion been
accepted?...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, having heard the long success story of the Government by the Finance
Minister, | would like to say that possibly the Finance Minister could not refer to the things under the cover. The
Supreme Court had to intervene and issue notice, to Shri Ananth Kumar, a sitting Member of the House and a
former Union Minister, on Rs.14,500 crore loan of HUDCO....(Interruptions)

SIS HUAR Ae@AT | SUIE JEISY, 3R TE A giia H1E H 2 a1 98 7199 § 9 I8 9aar 87 &€| (a@ym) If the matter is sub
judice, how can it be raised here?

SHRI PRIYA RANJAN DASMUNSI : The Bofors issue was also in the Court but the House was allowed to raise
it....(Interruptions)
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SHRI PRIYA RANJAN DASMUNSI : Sir, here is a case of misuse of Rs.14,500 crore by HUDCO and that too
ignoring the regulations....(Interruptions)

S1.fASTa AR A=  SUTEE AEed, 9 Wt ot faceft 818 BIC @1 "N Sor @red €1 &€ (@maum)

SHRIMAT| MARGARET ALVA (CANARA): How could they all the time talk about Bofors in the House. It involved
only Rs.64 crores. Today, we are talking about the misuse of Rs.14,500 crore. ...(Interruptions) Of course, the
matter was in the Court.

SHRI PRIYA RANJAN DASMUNSI : Sir, the issue is sub judice only at that stage. The convention in the House is,
in a criminal matter charges are framed and in a civil matter the issue is fixed. Neither the issue has been fixed and
nor the charges have been framed but a notice has been issued.

It is the duty of the Minister of Urban Development of today who is heading the Ministry of Urban Development to
respond to it because HUDCO is under the Ministry of Urban Development. The loans worth Rs.5000 crore were
sanctioned in one day that too without applying the full rules and regulations of the HUDCO Board....(Interruptions).
A single loan amounting to Rs.54 crore was written off in one day. The respondents have sanctioned Rs.5000 crore
to 35 companies on a single day throwing all rules and regulations to the wind. Adoption of resolution sanctioning
loans in the presence of three part-time Directors as against HUDCO rules of approval by 11 Directors is the clear
violation of article 14 of the constitution of the Corporation. This act has caused a great loss to the exchequer and
resulted in further accumulation of non-performing assets in the country which is already more than Rs.1 lakh crore.
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SHRI PRIYA RANJAN DASMUNSI : Sir, first we had UTI| scam. Then we had Tehelka Scam and now it is HUDCO
scam. After so many scams how can Parliament keep quiet? | demand that the Minister of Urban Development
should come to the House and should respond immediately...(Interruptions). We cannot keep quiet on this
issue...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Dasmunsi, your Adjournment Motion on this subject has been disallowed by the
Speaker.

...(Interruptions)

SIS AR A= @ IJurene S, Jerfl Hie # A1 IH e Hlcd A¥BR Gl 731 24€] (FaurF)
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MR. DEPUTY-SPEAKER: Shri Priya Ranjan Dasmunsi, you have given notice of Adjournment Motion on this
subject. For that only, | have given you the floor. Your notice of Adjournment Motion has been disallowed by the
Speaker.

...(Interruptions)
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SHRI PRIYA RANJAN DASMUNSI : Sir, my simple demand was that to clear the mess the Minister of Urban
Development should come to the House and he should make a statement what exactly is the position. It is the right
of the House to know this...(Interruptions). You should advise the Government on this...(Interruptions). The Minister
should come to the House.

SHRI'V. DHANANJAYA KUMAR (MANGALORE): The Chair has already given the ruling. How can you rake up the
issue again?...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Shri Ananth Kumar is not our enemy. As a Member, he is our friend. We are not
individually against Shri Ananth Kumar. But the Minister of Urban Development of today is accountable to the
House...(Interruptions). We want to hear the Minister of Urban Development. He should come and explain
it....(Interruptions)

SHRI'V. DHANANJAYA KUMAR : When the Chair has already disallowed the Adjournment Motion, how can they
raise it now?

SHRI PRIYA RANJAN DASMUNSI : Now Shri Ananth Kumar is not answerable to the House. | am concerned with
the Minister of Urban Development of today. s& wmel W @1 BHar gy

MR. DEPUTY-SPEAKER: | was under the impression that it was under adjournment motion. It is in his name. It is
not this subject but some other subject. Now that you have already raised the matter in the "Zero Hour', | have given
you the floor. This is a "Zero Hour' matter.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : There are three notices for adjournment motion. You may disallow them; | do
not mind.....(Interruptions)

MR. DEPUTY-SPEAKER: You have given it under "Zero Hour'.

...(Interruptions)
SHRI PRIYA RANJAN DASMUNSI : Sir, that is why, | gave the notice for adjournment motiona€] ...(Interruptions)
SHRI KIRIT SOMAIYA (MUMBAI NORTH EAST): Sir, how can they raise this matter now?...(Interruptions)

MR. DEPUTY-SPEAKER: This is "Zero Hour'. | am only disposing it of. There are a number of things to be
transacted. | want to just hear them and dispose it of. That is all.

...(Interruptions)

SHRI K.H. MUNIYAPPA (KOLAR): | have no personal allegations against Shri Anant Kumar. He is a good friend of
mine&€, ...(Interruptions)

MR. DEPUTY-SPEAKER: Fortunately, Shri Anant Kumar is here. | can give him the floor so that he can also reply
to this point.

SHRI KIRIT SOMAIYA : This is “Zero Hour'. How can he raise this matter now?.....(Interruptions)

SHRI V. DHANANJAYA KUMAR : Sir, without giving proper notice, how can matters relating to litigation be raised
on the floor of the House?...(Interruptions)



MR. DEPUTY-SPEAKER: We have got a number of things to dispose of. They have given it under the garb of
adjournment motion and | am giving them some time so that the hon. Minister who is here can also reply to their
point. Then there are four or five hon. Members also who want to raise matters in the “Zero Hour'.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI: If not the Urban Development Minister, anybody from the Cabinet can reply to
this issue.....(Interruptions)

MR. DEPUTY-SPEAKER: Shri Dhananjaya Kumar, | will hear you. Do not impose on me like that. He has given a
notice and you have not even given a notice.

...(Interruptions)

SHRI'V. DHANANJAYA KUMAR : Sir, without giving a proper notice, how can wild allegations be made against a
sitting Member of the House? They should give prior notice to the concerned Member.....(Interruptions)

MR. DEPUTY-SPEAKER: Let us not waste the time of the House.
...(Interruptions)

ST, ey wag fhg (dwrel) @ Suens weey, a7 oft T 21 F off el

IureaE Heled - # uS! A gerrm, Fei ww # wifwy gvh, @t # st gare|
...(Interruptions)

SHRI K.H. MUNIYAPPA : Sir, myself and Shri Basavaraj have given notices on this issue. This is one of the biggest
scams in the country. An amount of Rs. 14,500 crore is involved in this scam. There is no doubt that Shri Anant
Kumar is my good friend. | am not attacking the Minister personally but the Minister who is responsible for this scam
and all the officers who are involved in this scaméa€;...(Interruptions)

MR. DEPUTY-SPEAKER: | will also not allow you to attack him personally.
...(Interruptions)

SHRI K.H. MUNIYAPPA : My submission to you is that there has been a blatant misuse of ministerial powers and
arbitrary sanctioning of loans in violation of all rules and regulations to the tune of Rs. 14,500 crore from the
Housing and Urban Development Corporation during the tenure of the BJP leader Shri Anant Kumar as Union
Urban Development Minister. This has been highlighted in the Public Interest Litigation filed by the Centre for Public
Interest Litigation......(Interruptions)

SHRI'V. DHANANJAYA KUMAR : Sir, how can they speak without giving a proper notice to the concerned
person?.....(Interruptions)

MR. DEPUTY-SPEAKER: No name is to be referred to.
...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Dhananjaya Kumar, you have to give proper notice. | have already said it.
...(Interruptions)

SHRI K.H. MUNIYAPPA : The PIL, filed in the Supreme Court, based on which notices were served on Shri Anant
Kumar and other HUDCO officials, points out that in several of its transactions, the Corporation had not only
violated the code of ethics for public undertakings but ignored warnings from several quarters including the
Comptroller and Auditor General of India and the RBI in sanctioning loans.....(Interruptions) The petitioner, the
Centre for Public Interest Litigation, includes as its executive members legal luminaries likea€,...(Interruptions)

SHRI KIRIT SOMAIYA : How can this be treated as a "Zero Hour' issue?

MR. DEPUTY-SPEAKER: It is not a "Zero Hour' issue. It comes under Adjournment Motion and hence, it has got
priority.

...(Interruptions)

SHRI K.H. MUNIYAPPA : The legal luminaries are F.S. Nariman, K.K. Venugopal, Shanti Bhusan and Anil Diwan.



These are the senior luminaries of the Supreme Court who filed the PIL.

The petitioners have also contended that in some glaring instances, the Corporation had acted with total mala fide
and in an arbitrary manner, completely ignoring the directions of various Central Government officers.
...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Dhananjaya Kumar, | will give you the floor.
...(Interruptions)

MR. DEPUTY-SPEAKER: | will give you a chance. You are a senior Member.
...(Interruptions)

SHRI K.H. MUNIYAPPA : The petitioners have also charged that Rs. 550 crore were written off. It is a very
important thing. ...(Interruptions) ...(Expunged as ordered by the Chair)

MR. DEPUTY-SPEAKER: Shri Muniyappa, please conclude.
...(Interruptions)

MR. DEPUTY-SPEAKER: | have allowed Shri G.S Basavaraj, Shri R.L. Jalappa, Shrimati Margaret Alva, Shri R.S.
Patil and Shri Vinay Kumar Sorake to associate themselves with what Shri Muniyappa said.

...(Interruptions)

SHRI K.H. MUNIYAPPA : On December 20, 2002, HUDCO Board sanctioned loans worth Rs. 5,000 crore.
...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Muniyappa, please conclude.
...(Interruptions)
SHRI'V. DHANANJAYA KUMAR : Sir, from where is he quoting all this? ...(Interruptions)
SHRI K.H. MUNIYAPPA : Sir, a Public Interest Litigation has been filed in the Supreme Court. ...(Interruptions)

SHRIMATI MARGARET ALVA : Sir, this was a subject of Adjournment Motion in the morning. The hon. Speaker
said, "Please wait for the 'Zero Hour'. Let the Budget be over".

MR. DEPUTY-SPEAKER: That is how | have given the floor to him.
...(Interruptions)

SHRIMATI MARGARET ALVA : | am only saying that we would like to have the reaction of the Government. This
has hit the headlines everywhere. Shri Anantha Kumar is a very good friend. He has issued a legal notice to Shri
Janardhan Poojary for having raised this issue. ...(Interruptions)

SHRI K.H. MUNIYAPPA : When the Supreme Court itself has given a notice to Shri Anantha Kumar, there is no
meaning of his issuing a legal notice to Shri Janardhan Poojary. It is totally politically motivated. ...(Interruptions)

MR. DEPUTY-SPEAKER: That is what is happening. Anybody is giving a notice for Adjournment Motion and then
talking.

...(Interruptions)
MR. DEPUTY-SPEAKER: It is now treated as a 'Zero Hour' matter.

...(Interruptions)
SHRIMATI MARGARET ALVA : | seek your protection....(Interruptions)
MR. DEPUTY-SPEAKER: You have already raised the matter.

...(Interruptions)
MR. DEPUTY-SPEAKER: Shri Ramji Lal Suman please.

...(Interruptions)



SHRI K.H. MUNIYAPPA : The hon. Minister has to answer. He has to reply. He has to come before the House.
...(Interruptions) The Minister present should reply. ...(Interruptions) This is a question of involvement of Rs. 14,500
crore. ...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Will they make a statement on behalf of the Government tomorrow, if not
today? ...(Interruptions)

MR. DEPUTY-SPEAKER: | cannot insist the Government. How can | insist the Government.
...(Interruptions)

MR. DEPUTY-SPEAKER: | will remove all objectionable remarks from the records.
(Interruptions) *

*Not Recorded.

SHRI V. DHANANJAYA KUMAR : The name of the Member also. ...(Interruptions)
MR. DEPUTY-SPEAKER: | will remove all objectionable matters that might have gone on record.
(Interruptions)™

MR. DEPUTY-SPEAKER: As such the Adjournment Motion was not allowed. Now, you were allowed to mention it.
You have explained it. In the course of your explanation, suppose something objectionable has been said, the
Presiding Officer has the right to remove it.

...(Interruptions)

MR. DEPUTY-SPEAKER Madam, you have already mentioned about it. | have already said that all objectionable
words would be removed from the record.
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*Not Recorded.



